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R ADMINISTRATION

NOTIFICATION

Port Blair, dated the 27% January, 2010

No. 20/2010/F. No. 3-27/2008/PR(PF).—WHEREAS the draft Andaman & Nicobar
(Panchayat Administration) (3¢ Amendment) Rules, 2009 were published an 01.12.2009 and
03.12.2009 inviting suggestions and objections within a period of 30 days.

AND WHEREAS, no suggestions or objections have been received by the A & N
Administration on the said draft rules.

NOW, THEREFORE, in exercise of the powers conferred under section 202(1) of the A
& N Islands (Panchayat) Regulation, 1994 (No. 1 of 1994), I, Bhopinder Singh, Lt. Governor
(Administrator), Andaman & Nicobar Islands hereby make the following amendments to the
Andaman & Nicobar Islands (Panchayat Administration) Rules 1997, published in the Official
Gazette vide Notification No. 131/97 dated 19.09.97, namely :-

(1) () These rules may be called the Andaman & Nicobar Islands (Panchayat Administration)
(3¢ Amendment) Rules, 2010,

(ii) They shall come into force from the date of their publication in the Official Gazette.

{2) In Chapter XI, after sub rule (2) of rule 42 of the Andaman & Nicobar Islands (Panchayat
Administration) Rules, 1997 the following shall be inserted as sub-rule (3). :

(3) Whenever the office of the Chairperson of a Panchayat is vacant, the Vice-Chairperson of
the Panchayat shall exercise the powers and functions of the Chairperson until a new
Chairperson assumes office. In case both the office of Chairperson or Vice Chairperson of
the Panchayat are vacant, the powers and functions of the Chairperson may be exercised
by any member of the Panchayat duly authorized by a resolution of the Panchayat. The
term ‘Panchayat’ shall include Gram Panchayat, Panchayat Samiti and Zilla Parishad.

By order and in the name of the Lieutenant Governor,

Sd/-
(Sasikala Viswanathan)
Joint Secretary (Panchayat)
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